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Petitioner is present and filed his evidence on affidavit. He is

examined accordingly.

Perused the petition filed by the petitioner namely Sri Sudip

Roy U/S 372 of lndian Succession Act, 1925 , praying for granting

succession certificate in his name in respect of debts and securities

left by his mother deceased Sova Rani Roy stating that Sova Rani

Roy ordinarily resided at Ward No.9'near Railway OId Colony of

Bongaigaon who expired on 17.12.20L4 at S. M. Hospital,

Bongaigaon due to old age ailment. lt is submitted that the

deceased the mother of the petitioner left the debts and securities

as shown in the schedule below.

Schedule
An amount of Rs. 79,520.00 ( Rupees Seventy nine thousand

five hundred and twenty ) stands in the name of Sova Rani Roy with

UCO Bank, Bongaigaon Branch against Fixed deposit ( Kuber Yojana

Deposit Scheme) vide Account No. 03660310047L49 ( vide Receipt

No. 374035, date of issue 15.11.2013) together with up-to-date

interest, accrued thereon.

At the time of death the deceased has left behind one son i.e.

the present petitioner and three daughters the opposite party No, 1

to 3. Notices were served as per law. O.P. No. 1 & 3 filed their no

objection supported with affidavit stating that they do not have

objection in respect of granting succession certificate in favour of

the petitioner. lt is also averred in petition as well as in evidence

that the deceased had left no any will or gift deed in respect of the

said amount. Petitioner proved the death certificate of his mother

Sova Rani Roy as Ext.-l, death certificate of his father Sukhendra

Lal Roy as Ext, 2 and Fixed deposit certificate ( Kuber Yojana

Scheme) with UCO Bank, Bongaigaon Branch vide Account No.

03660310047149 ( Receipt No. 374035, date of issue 15.1,1.2013) as

Ext. 3. I find no impediment in granting succession certificate in the

name of the petitioner,

Contd......



Accordingly, issue succession certificate in favour of the

petitioner sri sudip Roy, in respect of the debts and securities, as

mentioned above, left behind by his deceased mother Sova Rani

Roy, on payment of requisite court fee and on furnishing indemnity

bond.

This instant case is accordingly disposed of'
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